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" THE C@DE oF CRIMINAL PROCEDURE. (AMFNBMENT)
7 ACT 1980

No. 63 of-1980”“

[26th December, 1980.]
An Act -further to amend the Code of Criminal Procedure 1973.

BE it enacted by Parliament in the Thlrty -first Year of the Repubhc

of Indla as follows:—

1. (I) This Act may be called the >_Code of Criminal Procedure

' (Amen'dment) Act 1980.

e

@) It shall be deemed to. have come into force on the 23rd day of"
September, 1980 -

(b) after Sub-section' (1), the following sub-seftion = shall be

“(1A) No Court shall take ,cogniiance of—

(a) any offence punishable under .sectio _153B or sub-

spetion (2) or sub-section (3) of section 50§ of the Indian
enal Code, or

®) a crirninal_ conspiracy to commit sugh offence,

excep with the previous sanction of Atlr’l_e-Centrfal ov’érnrheht or
of the ';tate Government'or of the District Magi rate.”;
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(c) in sub-section (3), fo} thee words;- “prackets and: figure:“under
“$tiB-sedtion €1y} the words ackefs figures -and-letters “under-sub-

section (1) or sub-section (1) and the District' -Magistrate .may,

. before according ., sanction w der subssection (14)” shall be.substi-
tuted. S co

"

4. In section 436 of the principa& Act, in sub-section (1), in the second

proviso, :affer .the word .and., ﬁgure “gection 1167, the words, figures ‘and ,

latter Sor section 446A” shall he inserted.
S
7;5 IImsthdon “437) of-the: ,prmmpél AAct,—

‘ (a) for sub-section (1), tltle followlng subasectlenlshall be sub-
stltuted namely:—

sion “of any" non-bailable offence . is “arrested-or: idetained

' wrthout warrant’ by an officer sin_charge of.-a-police - ‘station or

appears oris brought’ before a Court"'otherithant'—?bhé~'T‘High Court.
“or Court of ‘Session, he maly be released- on bail,-but—

(1) such person shpll not be so released if there appear

. reasonable grounds-forf‘believing-that he has-been’ guilty of

an bffence punlshable with ‘death- or 1mprlsenment for clife;

- @), such person shall not be so released ;f such oﬁfence

'1s a cognizable offence [and he had been previously convicted.

..of .an_offence, punishalile with death, imprisonment for life

bailable and cognizable offence: .

" Provided that the Court may direct that a person. referred

“§s under the - age of sixtee

years or is a woman: or s smk or
1nﬁrm

Provided. further that the Court may. .also dlrect that a person )

referred to in clause (ii) be released on bail if it is satisfied that
ft is just and proper so to| do for any other special reason:

Provided also that the mere fact that an accused person may
beiwequired: for:-being identified »by: witnessesrduring; investiga-
tion shall not be sufficient ground for refusing to grant bail if
he is otherwise entitled to be released on bail and gives an under-
taking that he shall comply with such directions as may be given

by the Court.”; ' :

#1(b)dn subrsection (2), for th

ywords-{fthe aceusedsshall, pending
astieh inquiry;besreleasedsan:bail’

ithe iwords; figures-and:letter “the

wacgusedoshidllsnbject 4o ithe provisions:of:seation446A: a’nd,apendmg;

- wauckhrinquiry S be rewleased,on ‘bail”\shall! be: substituted;

(c) in sub-section (4), for the\word “reasons”, the V-W,ords%“féa-f
sons or special reasons” shall be substituted.

“’6"*In sections446 of'the prineipal’ Act:{o- subasectlon “42); *the fbllowmg
proviso shall be added, namely:—

S0 s SRzevided .that, ~wheressuch penalty. sasungt pp,aldj,-,,andwqgnqeh be
E@Q@qudr muthenmamer ;pf,oresald sz e, peRsen $0-
70 Law—57 b

or imprisonment for seven years or more, or he had been'
previously convicted {on two or more occasions of a non- .

= ‘to in' clause (i) or-clause - {it)+ «pe released-on bail sif such person-

=b@ﬂaad= asi ssuasgty
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shll be liable, by order of the Court ord ring the recovery of the
penglty, to 1mr3r1sonment 1n o1v11 ]a11 for term Wthh may extend

_msel- 7. Afthr section 446 of the principal Act, th’e thitowing section ‘shall be
tion| of inserted, hamely:— R

. newjsec-. . . R

tion [446A. L L N ; . C
Cangella-  “446A. Without prejudice to the provisions of 'section"4£46,~l where:
&?dor a bond|under this Code is for appearance of a person in a case and
and bail- it is fofelted for breach of a condition— ' S
bond. (a) the bond executed by such person as well: as the: bond

sureties in th_at case-
shall| stand cancelled ‘and .
;- (b) thereafter :no: such . person shall be- released only on -
his own bond .in that case, if the Police mcer or. the;‘Court as -
- the -c4se may be, for appearance before whom the on
. -executed, is sat1sﬁed that there was: no _ufﬁc1ent cause for the
failure of the. person bound by the bond to comply w1th its
conditipn: ' '

Provide] that subject to any other provisidr of th1s Code he may
. be released in that case up on. the execution of a fresh personal bond‘;
for such sum of money and bond by one or mare of such sureties as
the Police Officer or the Court ag the case may be th1nks sufficient.”.

8 For sectlo 478 of the pr1nc1pal Act the follo 'Llng sect1on shall be-
substltu’oed namely:—

. 478, “If the Leg1slat1ve Assembly of a State by a resolut1on so -
- permits, the $tate Government may, after: consult tion with the High
Court, by not} ification, direct that references in se tions 108, 109, 110,
145 and 147 to an Executive Magistrate shall be - nstru_ed as refer-

' \ences to a J d1c1al Maglstrate of the ﬁrst class '

miPolicé"Act, 19737 s

Sav:ing ot ~ 10.. All proceedings under sections 108, 109 and 110 of the - principal
pencing Act, pending before - any Judicial Magistrate of the first class immedi-

Iy d- - ) .

A f’n;: euender ~ ately before the commencement of this Act shall, notwithstanding :any-
sectiong thing' contained in this Act, bé dealt with. as if th1s Act had not been
108, 109 enacted.

and 110.
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